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.A bst"act 0/ the I l ~ Il  ,!f "'f! OOUIlr.il (If I l~ GOI'{"1'1I01' GClUw(&l ()/Illtli'lj 

(J(Jlell,bledfor tI,e pllrpOIlC of ", ... l;iIl9 l I ~ til'" Ilc!Jullltitlllll ",,,leI' the pro-
vision. qf tlle .Act of l.lal'lium'(mt 21 ~  :<JiJ 'Fic., Clip. G7 . 

• • 
The Council met o.t GoVel'llUlent IIouse on l~l' l ~  tho nth Ftlhl'UIU'Y, 18S:;. 

PRESENT: 

His Excellenoy the ViCC1'01 And Governm' G:mori.Ll of Iutlia, 1\:.1'., a.e.D., 
G.O.U.G., P.O., G.U.S.I , G.U.I.B., prc,;di,,!/. 

Ris Honour tho Lioutenant·Govornor of BouglLl, K.O.U,', c.t.lIl. 
Hia ijxoellcucy, tho OommAnder-in-Cbiof, «I.O.B., O.I.B • 
. 'l' ~a H n' l  J. Gibbs, 0.8.1., C.I.U. 
Lieutenant.-Gonemi tbe I1on'blo T. Ii', Wilson, O.D., 0.1 ••• 
The Hon'ble O. P. lIbert, O.I.R. 
The Bon'ble Sir S. O. Dayley, :1:.0.8.1., O.I.B. 
The Bon'ble '1', O. Hope, 0.8.1., O.r.B. 
The Bon'ble Sir A. Oolvin, LO.U.G., C.I.B. 
The Bon'bIc J. W. Quinton. 
The Hon'ble Amfr .All. 
The Hon'blo W. W. Hunter, LL.D., C.I.t., 0.1 .•. 
Tbe Hon'ble U. J. Reynolds. 
Tllo Hon'ble Rao SUteb Visbva.utb Nal'3YlLn AIllutllik, 0,111. 
The n' I~ PeAri Hoban Kukerji. 
The Bon'ble 11. St.A. Goodrich. 

INDIAN POR'fS ACT, 1815, A.MBNDMENT BILL. 

The Hon'blo Ala. It.-aT mOTed that tho Report of the SeJect Oommittee 
on the Bill to amend the Indian Porla A.ot, 1-876. be taken into· oone!deJ'atioD: 
BeaM:- . 

" TWa Bill origiDDlly ~  of a lingle eection. the ofl'ect of which .... 
to authorile pa1ment to port-oOlcers of ponaiODS out of tbo port-fund. We 
have alightl1 amended tbis eoctiori. 10 AI to meet tho cnae of An omcor "lao JIM 
earned bis pauioa parU, from tbo port aDd rortJy froaa lOI'Yioo owcwilc ...... and 
we bayO added aoctione amending the Ports Act in one or two other particula",. 
'We haTe remo'f8d a teChnical di81cultl about the pllblicatioll of ocl'ttlia onlel"l 
UDder the Aot. W. haTO enabled. the porkUthoriUOI to diepoDtO with 
the 18'f)' of tepante hospital-dues, and. butead of Jc",Uag thom, to oontributo 
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22 PORTS. 

[Mr. lllJert; Mr. RCbnolds.] [6TH FEBRUARY, 

money from theport-fund-account for the support of hospitals for soomen or 
for providing sanitary superintendence and medical aid for the shipping and sea· 

-men belonging to s1Jips in port. TIllS a n ~n  was suggested by· the Dom. 
bay Government, and has. received the approval of Oalcutta and· Rangoon. 

I understand tbat at Madras no separate hospital port-dues are ·levied, and con·'. 
~ n  no cha.nge in the law is required t,here. Lastly, we have raised the 

maximum which is at present fixed, by law for port-dues levind in the Outtack 

ports. We have done tllis at the request of the Dengal Government, who re·· 
l>reecnted tl1at the present port. dues are not sufficient to meet the expenses of 
the port-establishments. It will be understood that the Bill does not of itself 

fuise the dues leviable in the Cuttook ports, but it enables tho, Bengal Govern· 
ment to raise them if it finds it necessary to do so." ,. 

The Ron'ble MD.. REYNOLDS s:l.id :-" I wish to say a few words as 1.> 
section 5 of the Bill, because the Bengal Chamber of Commerce, in a letter 
addressed in August last to the Local Government, expl'e'J8ed itself as not 
altogether satisfied with the proposal to increase the port-dues in the Outtaok 
})orts in t.he manner authorized by t1le Dill, and any representation from the. 

Deogol Chnmller of Oommerce always receives the fullest consideration at the 
handa of His ;Honour the Lieutenant-Governor. The letter of the Ohamber 
waa not n1together opposed to some increase of the port-dues, but it objected to 
80 large an increase as the Bill proposes, and it Buggested that it.might perbaJIII 
be p088ible to balance t11e receipts and c11arges by effecting some reduotion in 
tile expenditure. The present rate, whioh is six annas per hundred maunds, may 
be taken 88 about equivalent to one anna and eight pies per ton, and under the 
Bill it is proposed to give power to raise the rate to four annas per ton. That 
is, no doubt, a considerable increase, but it is the same rate as is levied at other 
llorts, and I may observe that it is a maximum· rate, and it does not follow that 
the maximum amo!lnt will be levied; indeed, I may say that it is not the inten. 
tion of the Government to use tile full power conferred by the Bill unleaa it is 
found absolutely necessary to do so. 'rhe Government has very carefully con. 
sidered the poaaihility of reduoing the charges instead of raising the receipte, 
but enquiry 118.-shown that the present CI1DrgeB -will not admit of redaction, 
and it doea not seem reasona.ble that the provincial revenues .hould be laid 
under contribution, year after YPM, to meet a continually recurring deloit on 
aooount of the Balaore porta. 

The 'Motion WIll put and agreed to. 

The Ron'ble Mr. ILDDT moved that the Bill, .. amended, be pueed. 

• Tile Motion wos put and agreed to. 



1885.] 

RXOISE. 

[M," Qai"lon.] 

ACT XUI OF 1881 A.MENDMENT BILL. 

28 

The non'ble Un.. QUIN'1'ON moved that the Report ot tbe Select Committee . 
on the Dill to amend Act XXII' of 188100 taken into consideration. Ho 
said :-
• 
• U The Select Oommittee hu had before it reports from all tbe Local Gov-
ernments to whoso territories tbis Dill, if pllssed into lAw, will extend. and has 
duly considered the suggestions received from those different 8OUI'08S • 

.. The alterat.ions made. in oonsequenoo, in tbe Bill as introduced, which I 
.hall now briefly explain for the information of Oouncil. are not numerous . 

• 
cc In British Burma there is a local collector' of revenue styled a 

Thugyi. • These meh give much a8listanoe to Distriot-oflloera fn Adminia-
trative adain generally, and more especially in all matters connected with tbe 
suppression of crime. 

U They can, under the present law. be appointed lh:ciSfl-oftloers by the ~ 

lector of the district; but as tbey are not in receipt of the monthly aalal7 
prescribed by sections 28 and 29 of Act XXII of 1881 it JlJIJ.1 be held that theT 
cannot exercise the powers of arrest and learch referred to In those eeotiona. 
Their remuneration is paid in the shape of • poroentage on tbeir oollectioDl, 
and these percentages range from RI. 1.000 to RI. 2,000 per almum; 10 that, 
if the amount of remuneration be accepted II a criterion of respectability. 
they are much suporior in that respect to ofB08l'I drawing Ra. 10 per meDIGm. 

"The Ohief Oommiaaioner oooaidera it deeirable tbat when appointed. 
Bxciae-oOicers tbey 81lould exercill' the powen deaoribed in eeotiODS 28 and !D 
of tbe Excise Act, and with this object we have altered the wcmliD8' of tho 
aeotiona as provided in II8Otiona 1 ud I of the Dill. 

.. We have also, by section 2 oC the Bill. made an addition to tection 29 to 
provide for the cue, which it ill propoNd to lep1ise. of the Bxoiae-omoer 
who makes the 188m being a po1ioe-omoer. It is obvioual, .UpedlUOUl to 
reqail'e that a eecond PoUoo-oftlcer of the prelCribecl n ~ mould be Pl'eleDt 
at the Ie&l'Ch in moh caaes. 

II Section 8 of the Bill emboc1ie11 the prorilioDa of tbe Bill II iDtrodueed. 
with the following mocU8cat.iona :-

•• The power of .topping aDd detaining penou O8.ITJior illicit drup aDd 
liqllon ma1. we belleY" be -.fel1 aud with adnotap OODlerrecl OD aU 

• 



EXOISE. 

[Mr. Quinton.] .[6'1'11 FSDRUARY, 1885.] 

Police-officers. This was the law in force until 1881 ; it is the view of the exist-
ing law wbioh ]las until latcly been acted on in all plovinces; and it is in 
accordance with the powers exercised by constables in all cognisable cnminal 
cases, however patLy. We have dro.wn section 84A so as to effect this 

~  

If The more iMportant powers of arrest and search describecJ in sections 28 

and 29 we bave restricted o.s propOsed in tIle Bill, with the addition or officers 
in chnrgeof police-3ta.tions and sergcants. The former class of officers has 
been added, at the request of the Burma. ~ n l'a n  to cover cases 
where ftrst class constables may be left in charge of police-sto.tions, and. tlle 
latter to make the nomenclature of the Bill n~ with that of the Panj6.b 
police.;force. Officers known elsewhere as liead·constables are there Btyled 
sergeants. '. . 

CI The Government of the N orth-'\Vestern Provinces and Oudh brought to 
our potioe that the word' c\Jmplaint', used in aecLion 4.7 of the Excise Act, might 
00 beld to mean a. complaint as teclmica11y defined in the Code of Orimi'nal 
Procedure, and to exclude the report of an Excise-officer such as is prescrim;d 
in section 89 of the Act. In order that tllere may reDlllin no doubt on this 
point, we have le-drafted section 4.7 of the ExciSe Act in the manner provided 
by section 4. of tIle Bill." 

• 

The ld otion was put and ngreed to. 

The Hon'ble liD .. QUINTON also moved that the Bill, as amended, be passed. 

The Motion was put and agreed to. 

The Council adjourned to Friday, the 18th February, 1885. 

:rOM WILLu..K ; 1 
TIa, 18tla Pe6,.tfca,.,. 1885 . .s 

R. J. OROSTHW AITE. 

Offg. &eg. to U&. GOfJt. of l"dio, 
.Legulali'UI Depart".."t. 




